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CUTTACK BENCH 

ORDER SHEET 

	

'*pplicationNo 	 of 200 2-- 
Appheant (s) 	/...N. ....... ..Respondentjs)....................................................... 

Advocate for Applicant(s) ... t./R 	jfrI.e 	Advocate for Respondent(s) 
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!r.No.l dated 13j.2Qq 

deard. 

The Applicant has represented under 
ithne.ire7 for redressal of his grievance. it 

appears that the case of the Applicant JAW  

received ccnmefldatjon under Arine,ires,..5 and 
6. 

In the aforesaid premises, having 
heard the Advocate for the Applicant and 

Shri R .0 .RatFi, Standing Counsel (on whom a 

copy of this O.A. has been seived) appearing 
for the Respondents, 	pondents/departmental  
authorities are directed to consider the 
çjrievaaces YE the Apjcant as 	in his 
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representation under Anne,øire-7, by the 

end of April, 20 33; and while d ing so, 
they shall keep in view the recmendations 
under Anne*ires.-S and 6 and pass necessary 
orders within the time, as stizulated abcwe. 

The O.A. is disposed of as abore 
at the admission stage itself. No costs. 

Send copies of this order along 

with copies of this 0... to Respondents 

and free copies of this order be made 

available to the learned counsels of both 
S ides. 
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